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Chandrakant (iv) if drastic steps are not initiat-

¢d in right carnest to eliminate and
eschew these cvils, they may soon
set at naught our salutary achicve-
ments as the largest and strongest ™
parliamentary democracy in the

. .wv, [Shri  Murlidhar
- Bhandare]

With these words, 1 thank the
House agzin and with the assuiance
that 1 have got and he has noddcd
his approval----that thesc assurances

will be fulfilled in a time- world ; ‘
i+ bound framework, 1 seck. your i
permission andl the permission  of this House recommends that—

this House to withdiaw my Resolu-

tion. (2) urgent and effective measures

) be taken by the Government in
The resolution was, by leave consultation with the  Elcction

withdrawn, Commission to prevent recurrence of

. this menace to our parliamentery

—— democracy ;

RESOLUTION RE. NEED FOR (b) a national committee con-

MFEASURES TO COMBAT sisting of representatives  of all °

political parties, eminent  sociologis-
ts and prominent citizens in
important fields of national acti-
vity be constituted to suggest long
term measures for combating evils
in the present electoral system ¢

EVILS IN THE PRESENT
ELECTORAL SYSTEM

" THE VICE-CHAIRMAN (DR.
G. VIJAYA. MOHAN REDDY) -

Now, Mr. Sibtey Razi to move and
his Resolution.
(c) the existing laws relating
SHRI SYED SIBTEY RAZI cleciions  should be implcmened

(Utter Predsh) : S, I b.g to

“vigorously and scrupulously.”
move the following Resolution 1 —

“Having 1rgemd to the fact that—
(0) the reernt  elections in some
Stats  Assimb'ics have wtnrssed
booth  capturing, rigeirg, pell

violrrer, show of musclr powrer and
r.oman?hcaf:o 1 during  «lcctions
ard clectionccring on an  unprice-
dented scale

(if) these evils which have mani-
fest are an alarming pheromenon,
dangrrous, (‘m;r aceful and destruc-
tive of the democratic fabric of
our poliey and culture ;

(iii) if thrse ¢vils are not chrcked
and curbed in time, thry will not
only eaffect free "nt‘ fair exercise
by the people of their right to vote
but crode the functioning of politi-
cal system ard institwiors, deny
legitimate protection to the inno-
cent  people and shake  people’s
faithin (!cmocratic values ;
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THE VICE-CHAIRMAN (DR.

G. VUAYA MOHAN REDDY):
Now, the Minister of Finance is to
make a statecment on. DA. Mr.
Sibtey Razi you can continue later,

STATEMENTS BY MINISTERS

I—Regarding grant of  Dearness
Allowance to the Central Govern-
ment Employees

THE MINISTER OF FINAN-
CE (PROF. MADHU DANDA-
VATE) : Sir, on the basis of ths
recommondations of the  Fourth
Cenfral P2y Commission, as  accept-
ed by the Governmert for Central
Government  Employers, dearness
allowance at the revised rates has
become due for consideration  with
affect from 1-1-1990, on ths basis of

woercentage increase in whole nvmbrrs

v

in the twelve monthly averags of
the Al Tedia  Consumer  Pries
Index Numbrrs of Industrial Work-
ers (General) (Base 1960-100) for
the period pending 31-12-1989 over
the index average of 608, the
base figure to  which the
the revised pay scales are peggrd.
The twelve monthly average Con-
sumrr Price Trdex  for the pericd
ernding 31-12-1989 is 842.58, which
works out fo an irarcase of 3§.589
over  608. Employees  drawing
basic pay upto Rs. 3500/- are to be

Y

[16 MAR. 1990 ]

Minisie'rs 358

allowedd 1009 nevtralisation, those
drawirg basic paybrtween Rs. 3501 /-
and Rs. 6,000/-, 75% and thosc draw-
ing basic pay above Rs. 6,000/-,
659, ncutralisation. These employ-
ecs are, accordingly, entitled to
reviscd D.A. of 38 %, 28 9, and 25 %, of
the baslc pay respecrtively from 1-1-
1990, as against 349,259 and 22 %,
of the basic pay respectively being
drawn by thrm at present sirce
1-7-1989,

2. Government have decided to
pay the instalment of dearness allow-
ance due to Central Government
employces from 1-1-1990 in  cash.
Orders in this behelf shall be issucd by
the Ministry of Finance.

3. The annual cost of this instal-
ment of D.A. payable to all Central
Government Employees with cffect
from 1.1.1990 is cstimated at Rs,
294 crores. Thetotal expenditure
on this =account in the financial
year 1990-91 will be Rs. 343 crores.

THE VICE-CHATRMAN (DR.
G. VIJAYA MOHAN REDDY) :
Now, clarifications on the statement
by the Mimster of Finance. Yes,
Mr. Subramanizn Swamy. Not here,
Yas, Prof. Chandresh P. Thakur,

PROF. CHANDRESH P. THA-
KUR (Bihar) : Sr, I welcome the
announcement of - the honourable
Finance Ministar ~with regard to
the grant of DA to the Central
Govarnment employets.

Sir, thern is no denying the fact
that the Governmeant employees nend
to be protected against thn erosion
of their purchasing powaer and of
their pay packs. However, there
are two factors which neud to be
taken into account. Oro is that this
will effrct the ways arnd means
position of the Government with
all its ramifications for the rost
of the Budget ard the other is
the equity factor. We all know



